
CENTRAL-AWINISTRATIVE tribunal  ̂ JABALPUR BEMCH , JABALPUR

Orioinal Application 306 of 2 QO4

Dabalpur, t h i s  the Bth day of A pril ,  2004

Hon'ble Shri Singh, Vice Chair nan
Hon*ble Shri Madan Mohan, Dudicial Merober

fl.A- 3 a f r i ,  s/o* Shri Basharat 
AXi, Aged about 53 years ,  Dy. Chief 
Engineer ( t& l) .  Security Paper W il l ,
Hoshangabad (nP)#

(By Advocate -  Shri R* Shartna and Shri S. Ganguli)

1/ e r s u 3

1« Union of  India, Throu^ the
Secretary,  f'linistry o f  Finance,
Department o f  Economic A d a i r s ,
New Delhi* ^

2 .  The 3oint Secretary
Ministry o f  Finance, Department of  
Economic Affairar^urrency Branch,
North Block, Ce;fitral S e c r e ta r ia t ,
New De Ihi -  1 1 0 001 .

3* The General Manager, 
security  Paper M il l ,
Hoshangabad (M*P*)* Re3pphdents

O'R OE R (Oral)

B9 -MiP» Singh« Uice Chairman -

By f i l i n g  t h i s  Ori^ nal Application the applicant has

claimed the fo l io u in g  main r e l i e f s  :

• • i i ) - is sue  a u r i t  in  the nature of mandamus d irec t in g  the 
respondents to give the b en e f i t  of sen ior ity  to the
applicant from 1 .6 *1993 to  the post of Oy. Chief
Engineer uith a l l  consequential  b en e f i t s  of sen ior ity  
and arrears thereo f*”

2 .  The b r ie f  f a c t s  of the case are that the applicant i s  

working as Deputy Chief Engineer in  the Security Paper Mill,. 

Hoshangabad. The respondents have not granted him the 

se n io r i ty  in  the said post of Deputy Chief Engineer uith 

e f f e c t  from 1st Dune, 1993. According to him the  

respondents are going to hold a DPC for s e l e c t io n  to the 

post of Chief Engineer. In t h i s  connection the applicant  

I V has submitted a representat ion  to the res  pandents dated



18th March, 2OQ4 (Annexure A~6 ) yhich i s  pending with the 

respondents*.

3# Heard the learned counsel for the applicant*

4', ye f e e l  that ends of ju s t ic e  would be met i f  ue 

direct  the respondents to consider the representat ion  

dated 18t.h March, 2004 (Annexure A-6 ) o f  the applicant  

and take a dec is ion  by passing a d e t a i l e d ,  reasoned and 

speaking order u i t h in  a period of four weeks frotn the 

date o f  rece ipt  of copy o f  t h i s  order .  Ue do so 

accordingly* A copy of the order alonguith the Original  

Application be s e n ^ t o  the respondents by the applicant  

u ith in  a period of 15 days from the data of  rece ip t  o f  

copy of t h i s  order .

^ 2 ^

5 ,  Accordingly, the Original Application i s  disposed of 

at the admission stage i t s e l f *

(M.P* S in ^ )  
Uice Qiairman

(Madan Mohan) 
Judic ia l  Member
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